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P resent: HON' BLE MR. J USTI C A. K, CHATTPJ ,VICE- H?IRN2. 
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For the petitioner: Mr,Sandip Ghosh,counse, 
with Mrs.Kalyani Saha 
Kijndu,coi.insel. 

For the respondents; NONI. 

ORDER 

M. S.,Muicherjee,A.M. 

This is filed as an unlisted motion to-day by 
Mr.Sandip Ghosh,id.counsel, appearing on behalf of the 
petitioner leading Mr.K. S.imdu, id. cosel. None appears 
for the respondents. 

The petitioner is aggrieved by the Ord€dt.l4.8,96 
at AnnexureE to this petition, issued by the Superintending 

Archaeologist and he has prayed for an interim Order for sayin 
the said Order. 	 - 

None is present for the respondents as no notice hs 
been given to them. However, on hearing the ld.counsel for 
the petitioner, we dispose of the petition a t this stage with 
the order that the petitioner shall within 3 days make a self- 
containedpci 	before the respondent no.3 	sirnultenously 
with a copy 	sent to respndent no.4 and respondent no3 shal 
appropriately decide the said representation regarding canecil-
tion of the impugned transfer order prayed for. Till such 

4. 
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-: 2 :- 

disposal of the representation by the respondent no.3 
the said impugned transfer order sball remain stayed, 
in case this has not yet been given effect to, so far 

as the' petitioner is concerned. 

Let a Plain Cy.of this.Order be given to the 

coup*e ith  het   

O;C-vOn nicatfre tOrde r 	peti 

the respondents concerned. 

(M,S.Mukherjee) 	 (A.".flatterjee) 
Membe r(2) 	 Vice-Chairman. 


